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CENTRAL ADMINISTRATIVE TRIBUNAL .
| PRINCIPAL BEKCH |
NEW DELHI
0.a. ~o;1123/3994//
d.A. N3, 534/1993" ™
flonday, this the 2nd December, 19g6.(

HON'BLE SHR] JUSTICE

HbN'BLE-SHRI S. P. BISUAS, mEMBER (a)

0.A. NO, 1123/1994

'+ Shri K. N. Sharma s/0
- Banuari (gl Sharma,
R/0 House No. R-342,
Rakhi General Store,
South‘Ganesh'Nagar,'
In front of Power House,
Delhi-92, S

2, Shri Krishna Murari Prashar .
S/3 Babu Ram Prashar,
R/0 130-a, MIG Flats,
Rajouri Garden, ' .
NB'U Delhi. ‘ ceoe Applicants

(.By shrip, s, Mairse, Advocate )
| | -Uersuaf

1. Union of India through
Secretary,-Railuay Board, . .
Rail Bhaugn, Neu Delhi,

2. Ceneral Managér;
Central Railuay, Bombay,

3.  Divisional Railyay Manager,

Central Railuay, Jhansi. eee Respondents

( By shri F, S. Mahendru, Rdvacate )

3.R. NO. 934/1993

1. Tilak Raj Sharms s/o Gurcharan Dass,
Sr. Lloco Inspector, 4
Centrgl Railuay,
New Delhi,

2. B, R. Kapoor S/3 Raj Kapoor,,
Chief Progress Suprvisor,
Centrgal Railuay,

New Dglhi,
/

3. ra Baptist S/0 ucas Baptist,

Sr. Loco Inspector
Central Railuay,
.Agra.
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CHETTUR SANKARAN NAIR, CHAIRMAN
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4. J. C, Sharma S/0 Moolchand Sharma,
Sr. Loco Inspector,
Central Railuay, '
Agra. '

S. R. S. Jolley s/a Sohan Singh Jolley,
T.F.R., Central Ralluay,
Neuw Delhi,

6. S. P. Pathak,
J.0.I, Central Railuay, : 3
Agra Cantt. , ‘

7. K. K. Kapoor, Speedometer,
? Sr, Loco anpector,
: Central Rallaay, ,
Agra Cantt. o © eee Applicants

( By shii 8. s, nainee,,ndvqcate )

-VEe 1'8 US"

[":K\ 1. Union of Indla through

\ ministry of Railuays,
Rail Bhawan, New’ De;hi.

2.  General Manager,
Central Railuay,
Bombay V.T.

3. Dlvisional Railuay Manager,
- Central Railuay,
Jhansi, . 7 .++ Respondents

« S | I
Lm j;;i; ( None for Respondents )

The: application having been heard on 2.12.1996
the Tribunal on the same day delivered the
follouing
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CHETTUR SANKARAR NAIR (J), CHAIRNAN -

Applicants chgllgnge A-1 order revising'their
pay without even ho;igé;- Thie<cahnot»be'done. No
ordarftaking aQay hhé benefits'enjOyed by an employee

can be nade Jithout a predecisional hearing. ‘We

quash Annexure-1 leav1ng it free to respond ents to

proceed in accordance uith lau.' Application ia
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Central “(’ . . "JnLuna] diSposed Of NO COStSi-. \ /(’{Q/:. “_n

P e T Celbi Dated, 2nd~becémber, 1996. | CONARL =0 s
bi . d Dec §; . :
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: ( S. P. Biswas ) . ( Chettur Sankaran Nair, 3. ) A
Member(A) Chairman -%
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